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HOUSE OF THE PEOPLE
Monday, 30th March, 1953

The House met at Two oj the Clock. 
IM r . Deputy-Speaker in the Chah'\ 

ORAL ANSWERS TO QUESTIONS 

Railway Magistrates

*1066. Shri M. L. Dwivedi: Will ihe 
Minister of RaUways be pleased to 
state:

(a) the duties of the traveUing 
Magistrates on Railways;

(b) whether the office of, such Ma­
gistrates has been decided to be made 
permanent; and

(c) wtiether there is any authority 
to supervise the work of these Magis­
trates at their headquarters and dur­
ing their moving duties?

The Parliamciitary Secretary to 
the Minister of Railways and Trans­
port. (Shri Shahnawaz Kfhan): (a)
The duties of the travelling Magis­
trates are to hold summary trials of 
cases of ticketless travelling, travell­
ing on foot-boards, unauthorised vend­
ing. hawking or b^ging in trains or 
at railway stations, and similar olfen- 
oes under the purview- of the Indian 
Railways Act.

(b) No.

(c) The judicial part of the work of 
these Magistrates is supervised by the 
District Magistrates of the district 
concerned. Their tooor programrne. 
however, is made in consultation with 
the railway authorities.
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3iŶ  l̂ FT ^  1^ ^  ^

r»K»ft^n: ’sfr ft. = ^  t  ?

«ft 5 T T ^ ^  Wt : ^

3 iN K R ^  f  ^

^ o  iFS : % 3 F ^

^ 'Y , 3RT7Prt ^  1% ^

t  ^  ^  t  I

an^Rpri ^  t  *

Shri T, K. Chaudhuri: May I know
whether it is a part of the duty of 
these magistrates to prevent beggary 
and unauthorized hawking in running
trains? . ;

Shri Shahnawaz Khan: It is part
ol the duty of these magistrates and 
verv strenuous efforts have been made 
by “these 'magistrates to put a stop to 
unauthorized vending and child beg­
ging. It is a very difficult -problem 
and we are finding out ways in con­
sultation with the State Governments 
to tackle it.

Shrimati A .'Kale: May I know how 
much loss is s,ustained by the Railways 
as a rsult of this ticketless iravol?

Mr. beputy-Spcaker: Do we want a 
discussion?

Shrimati A. Kale: On ah average, 
last year. -

Mr. Deputy-Speaker: Has the hon. 
Minister any estimate of the amount 
lost by the Railways on account of this 
ticketless travel? ^

Shri Shahnawaz Khan: I do r.ot
havL the ftgures relating to th€ amount 
that we have )oj?t.on account of ticket­
less travelling but' I have the ambunt
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that we have obtained through These 
sources.

Shri C. R. Chowdary: May I know
to whom these travelling magistrates 
are subordinate administratively and 
judicially? -

Mr. Deputy-Speaker: To the District: 
Magistrates. ,

Shri C. R. Chowdary: How is it
determined?

The Minister of Railways and Trans­
port (Shri L. B. Shastri): All are
subordinate to the .District Magistrate.
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Mr. Deputy-Speaker: These are all 
suggestions for action. Are hon. 
Members interested in tirk^tless 
travel? I have allowed sufficient 
number of questions.
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Mr. Deputy-Speaker: Next question.

The Minister of Defence Organisa­
tion (Shri Tyagi): The hon. Member 
himself says that he was travelling 
without a ticket.

Mr. Deputy-Speaker: He is- giving 
information and not putting the 
question. ' . ; -

Shri Syed Ahnied: I . co-travelled
with him without a ticket. '




